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from the date his  juniors ShoM.L.Baggs and  Sh.laval Chand

WORENE O

The responden

in their reply have stated that the

ditference  in the pay of the petitioner and Sh.Fam Hilas fad

gr opted for Fixation of

pay on L.1.84  in the revised scale whereas his junior Shoianm
Milan Fad opted for fiwxation of pay in With
Ceffect from 1.11.84 i.e.afher he has deown incremsnt in the

his Junior was fixed at Re.1720+ special Fay Rs.%0 ag  on

Lo11.86. On the other hand, the pelitioner was fixed in the
3

at Ra.lé00+8pecial Pay Re.?0 with effert  from

*
1.1.84. Since the junior is drawing higher pay on account of

k3

tor fixation of pay aftep drawing incremsnt in the

existing scale on 1.11.84, the petitioner is not entitled to

stapping up of pay Lo Lhe of his junior. This position

is clear from  the chart given by the pondents in para 4.5
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¥a  The respondentes have furt)
petitioner could nob be promoted Lo H.8.6-1T in May 1987 on

P

ad hoo basis

against him.He was promoted to

siplinary procesdings were

oomp L Regarding reckoning of special pay of Rs.45 $or

the respondents have averred

that on the date of prometion of the petitioner Lo Ho5.0. on
Lad BT yhe was  nob working on the post carrying Special  Pav
put was working  as  5RD which carries special  allowance of

“ao HE o such,  he was nob entitlied to the banefit of

reckoning of  Specisl Pay for the Furpose of fixation in  the

of pay atter 1.1.1%846. fccordingly, the pay -
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